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I 
Report of the Public Accounte Committee 

, the Chairman of the Public Accounts Committee having been 
authorised by the Committee to present the Report on their 

behalf, present this Twelfth Report on the (i) Fertiliser Deal 
a n d  (ii) Pashabhai Pate1 Implements. 

2. The Public Accounts Committee at  their meeting held on the 
14th July, 1953 appointed a sub-Committee to consider the under- 

mentioned Reports furnished by the Ministry of Food & Agriculture: 

(i) Report of the Fertilizer Inquiry Committee by Justice 
Shri Rajadhyaksha; and 

(ii) Report of tilt- Enqdiry into the Purchase and Utilization 
of Agricultural Implements from Messrs. Pashabhai 
Pate1 & Co. by Shri H. V. Divatia. 

The Reports of the sub-committee which are appended herewith 
were considered and approved by the Public Accounts Committee a t  
their meeting held on the 24th June, 1954 and should be treated as 
the Report of the Public Accounts Committee. 

3. The Committee, in drawing attention to para. 5(v) of the Report 
of the sub-Committet: on the Pashabhai Pate1 Implements, observe 
that the changing of specifications from time to time without calcu- 
lating the effect of this change on the ultimate cost of the contract 
and not finalising them before the placing of indent is a very serious 
lapse on the part of the indenting as well as the supplying Depart- 
ments and should be severely dealt with. I t  not only entails loss 
of public money but paves the way for certain malpractices etc. 
In order to countenance such a situation, the Committee desire that 
changing of specifications involving huge financial commitments 
should not be decided upon at the level of Junior Officers but in 
each case sanction of the Head of the Department should be obtained 
who should in turn consult the accredited Financial Advisers before 
arriving at a final dccision. 

4. The Committee also view with much dissatisfaction the inor- 
' 

dinate delays that take place in arriving at decisions in disciplinary 
cases against officials found guilty of misuse of public money; in- 
discreet selection of supplying firms; dereliction of duty in not 
properly inspecting the finished goods tendered by the contractors; 
exceeding their financial pourers and attempting to shift the respon- 
sibility for their acts of omission and commission. to other Mjnistries. 



5. A statement showing the summary of the rer~rnrnendations IS 
given in Appendis II.  

B. DAS, 
CHAIRMAN, 

PUBLIC ACCOUNTS C O M ~ T T E E  

NEW DlUaI; 
The 29th June, 1954. .. 



Report of the Sub-Committee 
on the 

Tertilizer Deal' 



1 

Introduction , 

the Chairman of the sub-committee of the Public 
Accounts Committee, having been authorised by the 
sub-committee to present this Report on their behalf, 

present this Report on the 'Fertilizer Deal' with Messrs. 
Kenbank & Co., Ltd., U.K. 

2. At the meeting of the Public Accounts Committee 
held on the 14th July, 1953, a sub-committee consisting of 
the  following Members was appointed to consider the 
Report of the Fertilizer Inquiry Committee by Shri G. S. 
Rajadhyaksha of the Bombay High Court. 

(i) Shri H. V. Pataskar--Chairmanl 
(ii) 'Shri M. L. Dwivedi 
( i i i )  Pandit Krishna Chandra Sharma Members. (iv) Shri K. M. Vallatharas 
(v)  Shri B. Ramachandra Reddi. 

1 
I 

3. The sub-committee held three sittings. The Minis- 
try of Food and Agriculture submitted to the sub-corn- 
mittee a copy of the First Information Report-cum- 
,complaint and charge-sheet filed against the following prin- 
d p a l  Officers of the Ministry who had been connected with 
the Fertilizer Deal and were at present 'being prosecuted 
in one of the local Courts: 

(i) Shri S. Y. Krishnaswamy, formerly Joint Secre- 
tary, Ministry of Food and Agriculture; and 

(ii) Shri C. S. D. Swamy. formerly Director of 
Fertilizers, Ministry of Food and Agriculture. 

The sub-committee decided that in view of the fact that 
.the trial of the case instituted against the above-mentioned 
officers was pending in one of the local Courts, it was not 
proper to collect any further evidence in the matter. 

4. The sub-committee place on record their appreciation 
,of the assistance given to them in the course of their con- 
sideration of the various aspects of this deal by the Comp 
troller and Auditor-General. 



A brfef 
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5. Under the Government of India, Ministry of Food! 
tho deal. and Agriculture, Resolution No. F.3-57/51-M, dated the 

7th September, 1951, Shri G. S. Rajadhyaksha, Judge of the 
Bombay High Court was appointed to inquire into the 
various transactions relating to the purchases of fertilizers, 
including the Russian sulphate of ammonia, made on behalf 
of the Government of India (Ministry of Food and Agri- 
culture) from 1st July, 1946 onwards, their handling, 
foxwarding and distribution by the various Clearing and 
Forwarding Agents, and to determine the responsibility* if 
any, on the part of the various persons concerned with 
these transactions if the inquiry disclosed irregularities i n  
following the prescribed procedure, errors of judgment. 
slackness of supervision or mala fide dealings etc. The 
terms of reference directed that the inquiry should parti- 
cularly be with reference to the following matters:- 

(a) the transactions of purchases, handling, forward- 
ing and distribution of fertilisers from the 1st 
July, 1946 to the 1st July, 1949, in respect of 
some of which Shri C. S. D. Swamy, the then 
Director of Fertilisers, was dismissed after due 
departmental inquiry; 

(b) the handling, purchase and payments for ferti- 
lisers after the discontinuance of the interna- 
tional allocations from the 1st July, 1949 
onwards; and 

(c) the failure to obtain a written agreement from 
the Clearing and Forwarding Agents at Bom- 
bay and allowing them to utilise the monies 
due from them to the Government of India 
for their own business. 

6. As stated in the previous Chapter, the sub-committee 
after considering the contents of the First Information 
Report-cum-complaint and the charge-sheet filed by the 
Government against the accused Officers in this case did 
not think it expedient to proceed with their inquiry further 
as they were already being prosecuted in one of the local 
Courts. 
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7. The Public Accounts Committee, in Para. 33 of fieis I=-9f 

First Report (1951-52), recommended that the Ministry 
of Food and Agriculture should immediately investigate in hap. , I 

consultation with the Ministry of Works, Housing and 
Supply the case relating to the loss incurred on account 
of the import of fertilisers in paper bags and urged that 
disciplinary action should be taken against Officers con- 
cerned. The Public Accounts Committee, 1952-53 pursued 
this matter with the Ministries of Food and Agriculture and 
Works, Housing and Supply and asked for certain informa- 
tion from them on the various points arising out of this 
deal. As the requisite information was made available to 
the Committee by the Ministries concerned at  a time when 
they were at the closing stage of their work, they could 
not examine the implications of the various matters dealt 
with therein and had thus to reserve their judgment on 
the merits of this deal. The comments made by the Com- 
mittee in this behalf are ccfntained in Paras. 17 and 18 of 
their Seventh Report. 

8. In view of what has been stated above, the sub- ~ r o c c d ~ ~ * l  
Irregplsri- Committee content themselves by referring to some of dele 

the grave procedural irregularities that were committed by 
the authorities concerned in the matter of purchase of 
Fertilisers from Messrs. Kenbanks, Ltd., by the High Com- 
missioner for India in the U.K. They would observe that 
this was not the only instance of bypassing the specially 
appointed authorities in the India Stores Department, 
London for the purpose of procurement of stores from the 
U.K. and other continental countries. They find that the 
firm of Messrs. Kenbanks Ltd. had only an authorised 
capital of £1,000 and it was indiscreet to enter into this 
contract of the order of £9 million with such a firm. The 
subcommittee desire that ;n future such transactions 
should not be entered into except through the Oficers ap- 
pointed for the purpose and departures should be support- 
ed by adequate justifhation for which sanction of the 
competent authority should be taken. The sub-Commi ttee 
are of the opinion that the procedure followed by the High 
Commissioner for India in London in the matter of 
purchase of fertilisers was not correct. As Russia was the 
source of supply in this case,-the .Ambassador for India 
in that country should have been the proper authority 
through whom negotiations should have been carried on 
with the parties concerned. The sub-Committee would 
point out that there wes clear noncompliance of the stand- 
ing rules regarding the purchase of stores from abroad in 
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pushing through this deal. They should like the Govern- 
ment to take ouitable steps to prevent the recurrence of 
such cases. 

H. V. PATASKAR, 
Chairman, 

PUBLIC ACCOUNTS COMMITTEE. 
Dated the 18th March, 1954 
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Report of the Sub-Committee 
on the 

'Pashabhai Patel Implements'. 



, the Chairman of the sub-Committee of the h c i i c  
Accounts Committee, having been authorised by the 
sub-committee to present this Report on their behalf, 

present this Report on the 'Pashabhai Pate1 Implements'. 

2. At the meeting of the Public Accounts Committee 
held on the 14th July, 1953, a sub-committee consisting cf 
the following Members was appointed to consider the 
Report of the Enquiry into the Purchase and Utilisation 
of Agricultural Implements from Messrs. Pashabhai 
Pate1 & Co. by Shri H. V. Divatia: 

Shri H. V. Pataskar-Chairman. 

Shri M. L. Dwivedi 
Pandit Krishna Chandra Sharma 
Shri K. M. Vallatharas 

1 > ' Members. 
Shri B. Ramachandra Reddi. J 
3. The sut-Committee held five meetings. They also 

heard Shri R. A. Gopalaswami, lately Special Secretary, 
Ministry of Home Affairs, who while working in tke 
Ministry of Food and Agriculture, had been associated 
with this deal in the initial stages. The sub-committee 
also visited the Central Tractor Organisation Workshops 
at New Delhi and Bairagarh (Bhopal) for an on-the-spot 
study of the working of Pashabhai Pate1 Implements etc. 

4. In view of the fact that most of the recommenda- 
tions made by Shri Divatia in his original and supple- 
mentary Reports are still under consideration of the 
Government of India for the last two years, the sub- 
Committee are unable to record their findings. The sub- 
Committee also regret that Government have not so far 
been able to apprise them of the final decision taken on 
the recommendations made in the report of Mr. 
Grisperger, the F.A.O. Expert, a copy of which u a s  made 
available to the Committee in February, 1954. 

,., 5. In the circumstances, the sub-committee can do no 
more than to express their disapproval of the long d w  
in arriving at  Government decisions specially in the 

I t  



matter of taking of disciplinary action against the Officers 
responsible for committing the following alleged impor- 
tant types of irregularities': 

(i) selection of contracting firms without inviting 
tenders : 

(ii) drawing up of contracts in vague and indefinite 
terms and failure to embody in the contract 
the assurance given by the firm to obtain the 
blueprints, drawings and technical assistance" 
from their American principals, Messrs. Allis: 
Chalmer Corporation; 

(iii) failure on the part of the Director General,. 
Supplies and Disposals to take stricter guaran- 
tees from the supplying firm about technical 
advice. etc.-the firm had no previous expe- 
rience of manufacturing implements; 

(iv) lack of coiordination between the Indenting 
and Supply Departments and especially be-- 
tween the two Finance Officers attached tn 
these Departments in the matter of price 
fixation; 

(v) changing of specifications from time to t ime 
without calculating the effect of this change 
on the ultimate cost of the contract and not 
Analising them before the placing of indents; 
and 

(yi) undue indulgence shown by the Director- 
General, Supplies and Disposals in not en- 
forcing the remedies provided under the, 
contract when there was a clear breach of 
several terms of the Contract. 

The sub-Committee have, however, dealt with certain 
aspects of the report of Mr. Grisperger, the disciplinary 
@&ion proposed by the Works, Housing and Supply 
Ministry and the surplus stores lying undisposed of in 
the C.T.O. Workshops. 

6. The suKommittee place on record their apprecia- 
tion of the assistance given to them in the course of their 
examination of the various aspects of this deal by t h e  
Comptroller and Auditor-General of India and his .Q@- . ,.. 
cers. 



'r. Bjr a 0.6. letter No. F.240/52LF.A.M., dated the 19th 
February, 1952 from the Minister of Food and ,Agriculture, the w e .  
Government of India,, Shri H. V. Divatia, a retired Chief 
Justice of the Saurashtra High Court was appointed to 
conduct an enquiry into the whole transaction relating to 
the purchase of 250 sets of the following types of agri- 
cultural implements from Messrs. Pashabhai Pate1 & Co. 
Ltd., Bombay in 1946: 

(i) Mould Board Ploughs 
(ii) Disc Ploughs 

(iii) Pan Breakers 
uv) One-way Disc Ploughs 
(v) Disc Harrows. 

The terms of reference for the enquiry were: 
"(a) The circumstances that led to the placing of 

the indent and the subsequent placing of the 
order on Messrs. Pashgbhai Pate1 Sc Co. La., 
Bombay, with particular reference to 

(i) the justification for the demand, and 
(ii) the regularity of procedure in placing the in& 

dent and selecting the firm. 

(b) The reasons why the implements have not been 
utilised. Particularly, is this due to 

(i) unsuitable designs, 
(ii) defects in manufacture, and 
(iii) any other causes? . -.. - - (c) Disposal of the implements to the best possible 

advantage." 

8. The Public Accounts Committee, in para. 32 of their 
Seventh Report (19'52&3), drew attention to the long 
time Government had taken over the matter and urged 
that Government should take early decision on tbe re- 
commendations made in Shri Divatia's Report. But the 
sub-committee regret to observe that even up till now not 
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much headway has been made in this direction and the 
is stated to have been submitted to the Cabinet. For the 
reasons given in the previous Chapter, the sub-Committee 
are of the opinion that as no useful purpose will be served 
by their making any observations at this stage, they 
would only ask the G b ~ e r m n t  to take thrir h l  deci- 
sion's as eatrly as possible. 

Lasoof the 9. Towards the close of 1952, the Government of India, 
of Ministry of Food and Agriculture commissioned from the the F.A.O. 

Expert. F.A.O., the services of an expert, Mr. Grisperger for the 
remodeIling and rehabilitation of the five types of agricuI- 
turd implements referred to in para. 7 above. This Expert 
arrived in India by mid-December, 1952, and worked in the 
Central Tractor Organization for cs year. He investigated 
into the possibility of rehabilitation and modification of 
some of the implements to suit the local conditions. By 
the end of October, 1953, he carried out some modifications 
in the following implements: 

(i) Disc Ploughs 12 
(ii) Mould Board Ploughs 2 
(iii) Pan Breakers 2 
(iv) Disc Harrows 1 
(Government purchased in all 1250 implements- 

250 of each of the five types referred to in para. 
7 above). 

Report of 10. At the meeting of the sub-Glornmitk held o a  the 9th 
tae F. A. O. December, 1953, the Chairman, Central Tractor Organisa- 
-pert* tion informed them that the F.A.O. Expert had left the 

country and he would submit his report to the Government 
of India thr- the F.A.O. On reeeipt of this report, the 
Government would take a final decision whether the addi- 
tional expenditure to the tune of Rs. 4 lakhs-the estimated 
cost that the modification and rehabilitation of these imple- 
ments would entail - would be commensurate with the 
results expected to be achieved. The sub-Committee, there- 
fore, held over further examination of the matter till such 
time as the Report in question was made available to them. 
While forwarding this Report in February, 1954, the Minis- 
try of Food and Agriculture stated that it was under the$. 
e m i n a t i o n  and the decisions taken thereon by them 
wossM be communicated to the sub-Committee in due 
co-. 

The sub-Committee considered the Rep& of the PA& 
Expert at their meting held on the 26th kbm&qz, I S 4  
a d  as a result of the discussions held by them, they as@# - , -  
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%e %dllrirfmg t o  d$te tfie de(crsitm takeh 'b3) Wh dfi 'the 
i.ee6fiii1ati~a:ti:tm Wad8 By the %'.~.b. w e f t  ih 'tfie 9iiaYtei 
xk & b ; - h i ~ m  ehe Wrir "tppes bY M i ~ I I s m ~ t s  in 'qtfdytkh 
%a +heir ~ ~ g g ~ d  s&e to the vadtias Stat&bsbetrimnts. 
h a ndte stitrm\ftteii tb tlie sutkd~fff f t tde  bn 'the fUth 
%at& fM4, the %Iin%try W e d  ?%at 'they We!% in gemdl 
agreement with the recommendations of the F A.O. Exyrert 
and a few rehabilitated implements had accordingly beeh 
sWt &t 'fm 'fidd trials and d&aikd repofts dbbu't t'hefr 
wtlikhg Were altvaited. The sub-Cdmhitt2e hau'e mt -sb 
far  been informed of the reports received on the working 
df these mod&ed iMfile-nehts. 

kccording to the expert, the four types of implements 
mentioned above, which number 93'5, can be rehabilitated 
at an estimated cost of Rs. 3,60,000. The expert has also 
suggested that all State Agricultural Departments should 
be kmWieB With cap'ibs ,of fhe specifibation dtc., d these 
implements and they should be urged to cover their re- 
quirements from the stocks availa"b1e with the C.T.O. 1% 
i s  rnot % n o w  to b h  .subCotirmittee whether my action kfas 
$ B ~ R  taken by thb f%vt:%nmdri$ to impfeMnt This * i p s -  
H ~ R  ef tthe Fxpert 

11. buring their visit to the C.T.O. korkshops at New Viait to 
Delhi and Bairagarh (Bhopal), the sub-Cormnj&tee! s m  how C. T- 0. 

Workshops, the Pashabhai Patd implements were lying idle there and N~~ D ~ B ~  
rusting with the efflux of time. A large number of these mi* 

mrh implemenb were *lying e#posed to the inclemencies of the (~hop.1). 
weather. At the New ~Defii Workshop, +he sub-Committee 
were informed by the -F.A;O. Expert a the 16th Septem- 
be'r, 1953 that the defects noticed by him in the disc ploughs 
and pan breakers were due to 'f&u?ty designs' and 'faulty 
matedal'.. Dauing their visit to the WmkisMps at Baira- 
garh, the sub-Committee wew inhflmed .by ffhe Divisional 
Eng&e& of the C.T:O. that the Pashbhai  Ploughs were 
put on work but they broke down. 

f2 .  The sub-committee endorse the recommendations Recorn- 
mad? -'by. t ~ e  ~s t i rnales  Committee in Para. 27 of their 
$&enth Report (195344) that the Central Tractor Orgunj- 
sation should not proceed with the wholesale rehabilihtiea 
of these implements until the utility of the rehabilitated 
implements has been established and the State Govern- 
..meats place firm orders for their p u r e h e .  



1B.cluhn The sub-Committee are anxious that the Government 
of the , should arrive a t  an early decision in this matter as they 
the cmit* feel that it is unfair to the cultivator to include the amount 
invtsted ,, of interest on the capital invested in the purchase of gzz;;$f Pashabhai Patel implements in the cost per acre for recla- 
Patel mation of land recoverable from h im In this connection, 
Imple- the sub-Committee asked the Ministry to furnish them mentr 
fmm the with a statement showing the method of calculation of the 
pnrent cost of reclamation charges per acre which are a t  present cost of 
reclema- being recovered from the cultivators (after taking into 
tion account the interest on the capital invested in the purchase charger per 
hourlacre. of Pashabhai Pate1 implements). From the statement sub- 

mitted by the Ministry ( A p p e n d k  I), they note that if 
interest on Pashabhai Patel Implements is excluded from 
the presept cost per houryacre, the cost per hour would 
be Rs. 51.66 and cost per acre Rs. 59.65 instead of Rs. 52.02 
and Rs. 60.07 respectively. 

Dirciplin- 13. The Public Accounts Committee of 1952-53 took up ary action 
against the with the Ministry of W. H. & S. the question of taking 
g&y!;:ng disciplinary action against the persons responsible for not 
concerned. properly inspecting the agricultural implements and parts 

supplied by Messrs. Pashabhai Pate1 & Co. In a note 
furnished to the Committee in May, 1953, the Ministry 
stated as below : 

f'* * * * 8 

It is admitted that there were some failures on the 
part of the Inspecting Oflicers in respect of 
inspection. Mr. (Director of 
Inspection) has retired and the passibility of 
taking departmental proceedings against him 
t under consideration. Departmental pro- 
ceedings have, however, been taken against 

, Deputy Director of Inspection and 
' Messrs. (Inspection OfRcers). 

Their explanations have been called and they 
are being examined in the Ministry of Works, 
Housing and Supply." 

The sub-committee pursued this disciplinary aspect of 
the matter with the Ministry of W. H. & $. and in' their 
Office Memorandue No P.11-212(7), dated the 22nd April, 
1954, they stated as below: 

rg* * * * * nb 
decision has yet been taken by the Cabinet on the 
bivatia Report and it has not consequently been 



posgible for this Ministry to consider th& qwlc 
tion of taking action against the Inspectioa . 
Offtcers involved in the case. * * *" 

The sub-committee pressed the Ministry of W. H. & S. 
to expedite decision in the matter of taking disciplinary 
action against the Inspecting Officers concerned, 

The sub&mmittee regret to observe that the Mipistry 9f 
W. H. & S. in their last Office Memo. Nd. P-11-216(7) dated 
the 11th !June 1954 have not o d y  taken too lenient a view 
i~ @warding condign punishment to the Off3cers who had 
been guilty of dereliction of their duties, but have sought, 
to shift the responsibility on to the Ministry of Food & 
Agriculture. They would draw attention to para. 33 of the 
First Report of the Public Accounts Cdmmittee criticising 
the lack of coordination between the various Ministries and 
strongly urge that this case should be reconsidered by both 
the Ministries and the action taken 'by them against the 
Officers concerned 'be reportad to the Public Aucou~ts cam- 
qittee as early as possible. 

14. Another important matter that attracted the attea- Acc~mpl-, 
tion of the Committee was that stores worth about Rs. 27 ttgz- 
lakhs which had been declared surplus to the Directorate- pias s tom 
General, Supplies and Disposals were lying in the C.T.O. g$'& 
Workshops, New Delhi. Apart from this, thousands of W0r)rrhop.f 
empty barrels were lying there awaiting disposal by 
the Disposals Directorate. At Bairagarh also, the Com- 
mittee found that about 1,28,000 empty barrels (as report- 
ed by the local authorities) were lying in the Base Work- 
rhop and Unit Workshops and they were told that the 
Disposals Directorate were not taking prompt action to 
dispose them of. The sub-Committee express their dis- 
satisfaction over the delay on the part of the Disposals 
Directorate in not taking expeditious action to dispose 
of such huge quantities of stores which, if continued, will 
fetch much lower prices on account of continued wear 
and tear by the lapse of time. Another concomitant evil 
of this dilatoriness on the part of the Disposals Directo- 
rate is that the huge space occupied by these stores and 
the man-power employed on their supervision are being 
wasted and these can be utilised more profitably if the 
C.T.O. is relieved of the -responsibility for the upkeep and 
custody thereof, 
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' v i e  s,riblCbmrnlt~ ledre -that 'the 'MTnMry of Works, 

*ansfftg a& Sup*' &Wild hvestigate into the delay 
caused in the disptsal of the stores declared surplus by 
the C"T.0. and ensure their early clearance. 

H. V. PM'ASRAPE, 
CHAIRMAN, 

SUB;COMMITTEE OF THE PUBLIC ACCOUNTS COMMITTEE. 

Outed bre 22nd Iuw, 1954. 
! I 



The Committee met from 10-30 A.M. to 12-40 P.M. 

Shri Ranbir Singh Chaudhuri 
Shri H. V. Pataskar 
Shri T. N. Singh 
Shri M. L. Dwivedi 
Prof. S. N. Agarwal 
Shri S. N. Das 
Shri Uma Charan Patnaik 
Pandit Krishna Chandra Sharma 
S k i  K. M. Vallatharas 
Shri V. P. Nayar. 

Shri V. D. Dantyagi, Additianal Deputy Comptroller and 
Auditor-General. 

Shri P. N. Krishnmwamiy, A c c o u a t ~ ~ d ,  Reha& 
litation & Supply. 

Shri V. Subramanian-Deputy Secretayl. 

The Committee took up consideration of the following Reports 
of the sub-committee appointed by them last year: 

(i) Report on the Fertilizer Deal; and 

(ii) Report on the Pashabhai Pate1 Implements. 

2. The Committee read the above Reports para. by para. and 
approved them subject to minor additions or alterations here and 
there. 

3. The Committee authorised the Chairman to present these 
Reports to the House as their 'Twelfth Report'. 

4. The Committee then adjourned till 1030 A.M. on Friday, the 
25th June, 1954. 



Cost per Cost per 
," hour ame 

Rs. Rs . 
I. Fuel . . . ) 9.76 11-27 
2. Lubricants . . 

4. Operational cost . 
j. Cost of supervision . ' ) 6-92 

6. Amortisation charges . . . 15-68 18.10 

7. Unforeseen items . . . , 1'94 2-25  

TOTAL 52.02 60.07 

Note: 

I. Intenst on capital is included in item No. 6. 
2. If interest on Pashabhai Pate1 Implements amounting to Rs. .36 per hour is removed 

from the above f i g m  , thewxt per hour would be Rs. 51 a66 and cost per a m  would be 
Rs. 59-85 inevnd of Rs. 52. a and Rs. 60.07 respectively. 

As furnished by the Ministry of Food and Agriculture (Agriculture) vide their Office 
Munorandurn No. F. 8-64153-LR, dated the 41-53, 



31. Pera of the Ministry concerned ' Rtc~mmendatione 
No. Report 

I 2 3 I 
4 

- ,  -- 

I 3 (I)* Pood & Agriculture. The changing of s,pecifications from 9 
All other ~ i n i z r K  tune to ume wtthout calculating 

the effect of this change on the 
ultimate cost of the cantract and 
not finalising them before the plac- 
ing of indent is .a very serious 
lapse on the part of the indenting 
as well as the sup lying Depart- 
ments and shoulf be severely 
dealt with. I t  not only entails loss 
of public money but paves the way 

. for certain malpractices etc. In 
order to countenance such a situ- 
ation, the Committee desire that 
changing of specifications involving 
huge financial commitments 
should not be decided upon at the 
level of Junior Officers but in each 
case sanction of the Head of the 
Department should be obtained 
who should in turn consult the 
accredited Financial Advisers be- 
fore arriving at a final decision. 

2 4 (I)* W. H.& S. The Committee view with much 
F&d & Agriculture. -. dissatisfaction the inordinate de- 
~ o m e  ~ f f a i r s .  lays that take place in arriving at 

decisions in disciplinay cases Cab& secretariat. - - - - - - - against officielq found gullty of 
All other Ministries. misuse of public money ; in- 

discreet sclcction of supplying 
firms ; dereliction of duty in not 
properly inspecting the finished 
goods tendered by the contractors ; 
exceeding their financial powera 
and attempting to shift the res- 
ponsibility for *eir acts of omission 
and commission to other Ministries. 

3 ( I T ) * *  W. H. & S. The procurement of stores from the 
Food  culture. Unlted Kingdom and other conti- 
All other Ministries ncntdl countrlcs should be made 
concerned. through thc agency of the India 

Stores Department, London and 
departures from this procedure 
should be supported by adequate 
justification for which sanction of 
the competent authority 'should be 
taken. 

The procedure followed by the High 
Commissioner for India in London 
in the matter of purchase of f d -  
lisers was not correct. As Russia 
was the source of supply in this 
case, the Ambassador for India in 

4 Do. Do. 

__ .____ --__ -- - ---- 
( ~ ) * ~ a r t  I refers to the Report of the Public Accounts Committee approving 

the Reports of the two sub-Committees. 
(ii) **Part TI refers to the Re rt of the sub-committee of the Public Accotmw 

Committee on the grtilizer Deal. I* 

ih 

2 1 .. v 



that ~(lunrry should have been tbe 
prupet authority thsough whom 
negotiations should have been 
carried on with the p d e s  cotrc 
cerned. 

The Committee would point out that 
there was clear non-compliance of 
the standing rules regarding the 
purchase of storm from abroad in 
pushing through this deal. They 
should like the Government to take 
suitable ate s to prevent the re- 
currence oPsuch cases. 

5 12 I )  Food and Agriculture. . The Central Tractor Organisation 
should not proceed with the whole- 
sale rehabilitation of the Pashabhai 
Pate1 implements until the utility 
of the rehabilitated implements 
has been established and the State 
Governments place firm orders for 
their purchase. 

The Governrncnt should arrive at 
an early decision in this matter as 
the Committee feel that it is un- 
fair to the cultivator to include the 
amount of interest on the capital 
invested in the purchase of Pasha- 
bhai Pate1 implements in the cost 
for reclamation of land recoverable 
from him. 

6 13 (111)+* Food and Agiculture There should be closer co-ordination 
W. H. &-ST-- between the indentin and s u p  
All other ~ in i i t r i e s  plying MinisRies at af stages and 
ooncerncd. no attem t should be made by 

either of tiem to shift responsibility 
on to the other. 

Food and Agriculture The Ministries of Food rnd 
Works, Housing &-supply. Agriculture and Works, Housing and 

Supply should conjointly consider 
the cases of Officers involved in 
the purchase of these implements 
and award them condign punish- 
ment for dereliction of their duties, 
and report the action taken to the 
Committee. 

7 14 (III)* Food and Agriculture The Ministry of W. H. & S, should, 
Works, Housing &-Supply, investigate into the delay caused 

in the disposal of stores declared 
surplus by the Central Tractor 
Organisation and eneure their early 
clearance, - 

**Part I11 refers to the Report of the sub-Committee of the Public Accountg 
,pmrnittec on the Pashabhai Pate1 Implements. 




